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DISTRICT : DHUBRI 

IN THE COURT OF THE SESSIONS JUDGE, DHUBRI 

PRESENT: - Shri T. Kalita, 
               Sessions Judge, Dhubri 

SESSIONS CASE NO. 63 OF 2019 
U/S 366-A/385 IPC 

Corresponding to G.R. No. 2152/2012 
 

State of Assam     .......Complainant 
-Versus- 

Nur Ali Sk      .......Accused person 
 
 

Charge framed on  :  22.04.2019 

Evidence recorded on  :  28.08.2019 

 07.01.2020 

 11.02.2020 

 Statement of accused 

recorded on     :  22.02.2021 

Argument heard on   :  22.02.2021 

Judgment delivered on  :  22.02.2021 
 

Advocates who appeared in this case:- 

Mr. Mirza Khan, learned Addl. P.P. for the Prosecution 

Mr. I.U. Ahmed, learned Advocate for the Defence 
 

J  U  D  G  M  E  N  T 

1. Accused namely Nur Ali Sk was charged to stand trial for an offence 

punishable u/s 366-A/385 IPC on the allegation that on 02.03.2012 at about 07.00 

a.m. at Chowrangimore, Railway Gate induced the victim girl with intent that she 

may be forced to illicit intercourse and put the victim in fear or injury in order to 

commit extortion, thereby attracted the provision of Section 366-A/385 IPC. 

2. The text of the charge was explained and read over to the accused person to 

which he pleaded not guilty and claimed for trial. 

3. During trial, the prosecution has examined as many as 4 (four) nos. of 

witnesses. The statement of the accused was recorded u/s 313 Cr.P.C. His plea is of 

denial; however, he has adduced none. 

4. I have carefully perused the evidence on record and heard learned counsel 

for both the sides and accordingly, proceed to dispose of the case. 
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DISCUSSION ON THE POINT FOR DETERMINATION AND DECISION 

ARRIVED THEREON WITH REASONS 

5. During trial, the prosecution has examined as many as 4 nos. of witnesses out 

of which PW-1 is the victim girl X. According to her, the case was filed by her father 

who died after one year of filing the case. Her uncle Aijul engaged the accused as his 

driver in the year 2012. One day she went to Paglahat with the accused. As her 

father did not find her in his house, the case was filed against the accused suspecting 

him to be the kidnapper. She was however produced before the Court and stated 

before the Magistrate as per dictation of her father. She was medically examined 

also. She proved the F.I.R filed by her father as Exhibit-1. Exhibit-1(1) and 1(2) is her 

father’s signatures. Exhibit-2 is the statement recorded by the Magistrate. Exhibit-

2(1), 2(2) and 2(3) are her signatures. 

6. PW-2 is Sarjina Khatun; however she does not have any knowledge about the 

incident. 

7. PW-3 is Rupa Begum. She also stated that their uncle Aijul engaged the 

accused as his driver. One day her sister X went to Paglahat with the accused and on 

suspicion, her father has filed the case against the accused. 

8. PW-4 is Dr.(Mrs.) Muskura Ahmed. She examined one X, daughter of Sikandar 

Ali in connection with Gauripur P.S. Case No. 259/2012 and found the age of the 

victim below 18 years vide X-ray plate no. 2039 +40 +41. However, there is no 

evidence of sexual evidence on the person of the victim girl. Exhibit-3 is the medical 

report. Exhibit-3(1) is her signature. Exhibit-4 is the X-ray plate. 

9. Now, these much evidences are found available on record. 

10. Upon having perused the existing evidence on record, it appears that PW-1 is 

the victim herself who stated that her age is about 26 years on the date of recording 

the evidence. She went to Paglahat with the accused on the ground that accused was 

engaged as driver by her uncle. However, her father has filed the case suspecting 

him to be the kidnapper. It is stated by her that her father had expired after one year 

from the date of occurrence. 

11. The evidence of PW-1 is supported by PW-3, Rupa Begum who stated that 

the victim girl is her elder sister. The victim went to Paglahat with the accused who 

was engaged by her uncle. Suspecting him to be the kidnapper, her father has filed 

the case. On the other hand, PW-2 did not know anything. PW-4 is the doctor who is 

a formal witness. She stated that the victim was aged about 18 years at the relevant 

time, but nothing is there to show in the evidence of PW-4 as to the particular age of 
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the victim. The victim is found mature understanding. She went with the accused to 

Paglahat of behestly without the consent of her father for which her father has filed 

the case. She also stated categorically that she made statement before the 

Magistrate as it was tutored by her father. 

12. So, the existing evidence on record palpably go to show that no case is made 

out against the accused to implicate him and as such, the accused person namely 

Nur Ali Sk is acquitted from the purview of charge u/s 366-A/385 IPC by setting him 

at liberty forthwith. 

13. The bail bond so furnished by the bailor stands cancelled. 

14. Let a copy of this judgment be sent to the committal Court along with the 

case record as committed. 

15. Signed, sealed and delivered in open Court on this the 22nd day of February, 

2021, at Dhubri. 
 

Dictated & corrected by me 

 

(T. Kalita) 
Sessions Judge, Dhubri 

            (T. Kalita)  
   Sessions judge, Dhubri 
 
 

A P P E N D I X 
 

 

1. PROSECUTION WITNESSES: 
 

 PW-1: X (Victim) 

 PW-2:  Sarjina Khatun 

 PW-3:  Rupa Begum 

 PW-4:  Dr.(Mrs.) Muskura Ahmed (M.O.) 

 
2. PROSECUTION EXHIBITS:  

 Exhibit-1: Ejahar 

 Exhibit-2: Statement of victim recorded u/s 164 Cr.P.C. 

 Exhibit-3: Medical Report 

 Exhibit-4: X-ray plate with report. 

          

 

                    (T. Kalita)  
     Sessions Judge, Dhubri 


